CoNTRAL AUMINISTRA Ive TRISUNAL pi)/
PRINUIPAL BEwCH, Neod JELHI

Ue Ho WO o TUH3/SU

New wLelhi, uated this 19th day of Uctober 19394,

HIN"BLE MRe JePe SHarRMA, #McBeR (3

“'BLE'MRA BeKn'SINGH, MLmBEH &R)

-

PaSe \adav,
5/o Shri Kirpa Ram,
R/o Shekurpur Village,
Delhi=-110 J34.
Employed as Health Educator at Health
anag family Welfare Training Centre,
virectorate of Family Jelfare,
Deihi Administration,
pin Dayal Upadhya Hospital,
» sHarli Nagar, :
Uelhi-11d u640 X RppliCant-

By Advocate: SnriAjit Puduiserry.
Usrsus

1e Lhief secracary,
welhi Acminlistration,
Shyam WNath Marg,
New Elni=11u Jb54.

Za ‘wirector of Health services,
welhi Administration,
sarsswati shavan,
wannouyht Rlace,

New Lelni=-11u wule

> Jde secretary (health,,
: Ministry of Health and
Ffamily Jelfare,
Wirman Bhavan, <
. New Delhi-=119 uwd1l,.

4o director General
(Rural Health Servites),
dirgctor General of Health Ssrvices,
Nirmen Bhavan,
New Llhi=11J U0d?t.

D Joint Secretary (cxpenditure),
Ministry of Health . rfamily . elfare,
Nirman ghavan, New Ueini=114 uuil.

8o Unoer qecretary (RHU),
Ministry of Healtn ang Family. JElfdrE,
Nl“ﬂdﬂ ghavan, New welhi=1.

3y AGvocates Mise. Avnish aAnlauwate




v

QR IUER (Qral)

Hon'ble Mre J.P. Sharing, fember (J)

we perﬁseu the reécrds. The learnedu counsel
faor the applicant made a submission_ that the Lelhi
Adminiﬁtratidn hag recommended his case for'fauqurable
coﬁsiueration aof the Central Government. But thé
decision oF.the Central Government, as conveyed to him,
does not satisfy the griesvarce QF the applicant. In
this application, the applicgnt has only prayed for
the grant of a particular scale of pay. The applicant,
therefore, wants to withdraw the application with
liparty to file a fresh application assailing the
grieuanceé, which are not still being satisfied by

the responcent -Administration.

2 The learneag counsel for thne responaents has
no»oojection. The application is, thsrefoure, Gispuseq
of as gicharaun with liberty to Fne applicant, 1f su
advised to assall his yrisvance according to lawe wost

on partiese.
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